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1. This petition, purportedly in public interest, has been filed by the 

petitioner inter alia seeking conclusion of the inquiry against respondent 

nos.5 and 6 within stipulated time.

2. A perusal of the petition indicates that on 16.10.2024, the petitioner 

was required to remain present during the inquiry.

3. As to what happened thereafter, has not been indicated. Further, 

counsel for the petitioner has also not indicated as to in last about 15 

months, what action was taken by the petitioner to find out the status of 

the inquiry.

4. In view thereof, no case for entertaining the present petition is made 

out, the same is therefore, dismissed, leaving it open for the petitioner to 

take appropriate steps in accordance with law. 

February 9, 2026
AHA/AKShukla

Versus

Counsel for Petitioner(s) : Ajitabh Choubey, Ankit Sharma
Counsel for Respondent(s) : Jagdish Pathak (S.C.)

(Kshitij Shailendra, J)    (Arun Bhansali, CJ)

Amit Kumar Singh
.....Petitioner(s)

State of U.P. and 5 others
.....Respondent(s)


		2026-02-09T18:13:36+0530
	High Court of Judicature at Allahabad




